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RE. AWARD OF KUTCH TRIBUNAL
—Contd.
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‘whether Pakistanj forces are march-
ing towards that area to occupy it.

MR. DEPUTY-SPEAKER: I
COnvey.

SHRI M. L. SONDHI: If the Prime
Minister is in possession of the Award
‘her foremesi duty is to come here
.and inform ws.

MR. DEPUTY-SPEAKER: I shall
convey it to the Minister of Parlia-
mentary affairs and through him to
the Prime Minister.

SHRI M. L. SONDHI: If it is in her
possession, what prevents her from
sharing it with the House at gnce?

MR. DEPUTY-SPEAKER: ] entire-
ly agree with what you say; the House
is anxious to know about it. I fully
share your anxiety. All the sections
of the House are very anxious. I
shall see that the Minister of Parlia-
mentary Affairg is approached and if

he agrees to give some information
Imimediately, it will be good,

will
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MR. DEPUTY-SPEAKER: I do not
know whether the Prime Minister
has got the award or not. But Mr.
Pate] hag given informatiop after veri-
fying it; 1 take it that he is correct.
Now that the Minister of Parliamen-
tary Affairs has come, I shall explain
the position to him, It appears that
the radio had broadcast the news that
the awsard had been given. The House
is anxious to have 5 statement on the
award. The hon. Member there says
that Prime Minister has got a copy of
the award and she is discussing it
individually with the Ministers, I do
not know whether it ijg so. A state-
ment may be made on the floor of
the House immediately because all

sections of the House are eager to
know about the award.

SHRI MANUBHAI PATEL: Mr, un-
xiety is not that; it is already announ-
ced. But my anxiety is agbout the in-
formation spreag out that Pakistani
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[Shri Manubhai Patel]

army were marching towards the In-
dian border. We want to know whe-
ther these forces had already started
operation. That is my anxiety
(Interruptions.)

DR. RAM SUBHAG SINGH: I saw
that telex message myself which says
that ninety per cent of the area has
been awarded to India by a majority
judgement. . (Interruptions) 1 shall
discuss this matter with the Prime
Minister and in case she has got any
authentic information, I shal] request
her to make a statement before 6 P.
M. but in case she has not anything
authentic, it will be done later on,
perhaps tomorrow.

AN HON. MEMBER: strategic area
had gone to Pakistan?.. (Interrup-
tions)

MR. DEPUTY-SPEAKER: There is
another suggestion.

Another is, they are apprehending
some danger. On these two points,
there is strong feeling. So, please con-
vey this to her; (Interruption)

17.00 hrs,

SHRI KANWAR LAL GUPTA: She
does not respond. What is the use of
just conveying this?

DR. RAM SUBHAG SINGH: This is
a matter to be dealt with very care-
fully. We should not be upset.

AN, HON. MEMBER: Very quickly
also; and effectively.

DR. RAM SUBHAG SINGH: There,
I agree. Effectively and quickly.
(Interruption) 1 fully agree with
that. But this state of mood is
not going to take us forward
in ‘any way, because this might
lead to much confusion. We can
take effective action only when we all
unite, Now, I will just go to the
Prime Minister and make a request
that in case she is in possession of
authentic information, she may make
a statement before six, and in cass
that information is not available, if
it is only a telex information, then a
statement will be given tomorrow.

FEBRUARY 19, 1968
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S I A : g9 7 fqvEE
feenar =nfed 5 28 2@z 9T afFam
T I TF FA1 TG FT G qF qeA
IuF Fr § feasqg T 5T |

MR. DEPUTY-SPEAKER: The fee-
ling of the House has been shown.
He will convey it to her. Let us face -
the situation unitedly and calmly.

DE. RAM SUBHAG SINGH: What.
else can we do?

Wl FAATA A o o
& w30 9% F==1 78 790
SHRI M. L. SONDHI: There has
been an inspired and systematic pro-
paganda for the last 10 days that In-
dia is getting most of it and only a
little is pgoing to Pakistan. Who is
the judge of all this? This House must
judge it, and not the Minister of Par-
liamentary Affairs. We must know
why Mr. Swaran Singh and Gen.
Sheikh agreed that this was a dispu-
ted territory, We must know why full
preparation was not made, and why
so many hearings took place and why
we should accept this politica] verdict
which is not a judicial verdict.

SHR1 VASUDEVAN NAIR (Peer-
made): Are we going into the merits
of the case?

MR. DEPUTY-SPEAKER: Order,
order. 1 have given an opportunity.
You have recorded your protest,

ot Tt Ty (TgTw) 0 A®
weia d fF o0 odiz 9T ag Fem A8l
Famt & e agar § fFemaw
JAT § TR A ATRT BT HTRA
T Ffar? T oA g frag
SrRSE @@ qTHE F A 1 T T
FooAT FL A | A YT AC A FE AR

ot HAT T TR : JIEAH WL,
SO AT S F O W ST
TS AET§ A1 FH ¥ T geq &1 fawEw
qifeed & 98 wiF (7 oERT
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MR. DEPUTY-SPEAKER: I cannot
give a verdict on this. How can I say
anything about this? (Interruption)
What I would seay is, all this protest
has been recorded and the feelings
have been conveyed, and it would all
be conveyed to the Prime Minister.
After taking into consideration all the
facts, either this evening, as he said,

" Or—

DR. RAM SUBHAG SINGH: Just
now we sent a note to the Lok
Sabha Secretariat that she is making

. a statement tomorrow, but anyway, [
am going to convey the feelings of the
House to her. (Interruption.)

MR. DEPUTY-SPEAKER: Order,
order. What I suggest is, let us pro-

-wveed with the debate on the Presi-
dent's Address. As has been sug-
geseted here, and as observed by the
Minister of Parliamentary Afairs, let

us all face the situation calmly and
unitedly.

17.04 hrs,
MOTION OF THANKS ON PRESI-

DENT'S ADDRESS—contd.

H \HAl AAA T AAT (FEEE) i
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SHRI S. KANDAPPAN (Mettur):
Let her speak in her mother-tongte.

MR. DEPUTY-SPEAKER: Nobody
ran dictate like that.

MAGHA 30, 1889 (SAKA)

Address (M 1928

SHRI S. KANDAPPAN: Under
what rule can she read her speech?
She is reading from a prepared speech

HA qEAFraent: § o a7
STHL Y H 979 T FOTE
SHRI S. KANDAPPAN: Sir, cn a

point of order. She says it is her right
to read.

MR. DEPUTY-SPEAKER: She is
referring to her notes,

SHRI S. KANDAPPAN: She herseif
just said that she is reading.
|Ad FEASTARRT:  IqEAw
weEg, FEEa g fr o sfafe qwr
&, 3% MU ay A ?
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